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www.idfcfirstbank.com.

Date:13-01-2021
Place: Ghaziabad

For delailled terms and condifions of the sale, please refer to the link provided in IDFC FIRST Bank websile i.e.

Disclaimer: Please nate that the said notice is issued for sale of immovable property only and IDFC FIRST Bank Limiled has
norightto sale the movable asses, if any, present at the immovable property.

(Formerly known as Capital First Limited)

Authorised Officer
IDFC FIRST Bank Limited

PATIALA AVIATION CLUB

Civil Aerodroma, oad, Patinla (Pb
Tela N
E Mail: patial

PURCHASE OF AIRCRAFT SPARE PARTS

Form A

PUBLIC ANNOUNCEMENT
[Under Regulation B of the Insolvency and Bankruptey Board of India

{Insalvency Resolution Process for Corporate Parsons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF S N JEE BUILD WELL PRIVATE LIMITED

the address mentioned belaw:

MICROMATIC MANUFACTURING
SYSTEMS PRIVATE LIMITED
Reglsterad office : 301 Vikas Deep Laxm|
Magar Digtrict Contrn Dalhi 110052 Indsa

For and on behalf of the Board
MICROMATIC MANUFACTURING

SYSTEMS PRAATE I.I-I'Iﬂ“'[?

Date : 14,01.2021 KAPIL DHAND
Place : New Delhi Director
DiN: 00390692

Add: R-5/58, Ra| Nagar, Ghatlabad - 201002

RELEVANT PARTICULARS
Bids are invited from suppliers and| |7 [ Wame of corporale debiar SN JEE BUILD WELL PRIVATE LIMITED |
Qediers for supply of spare pars fo 7| Date of ncarporation of corporate debtan 03022007
instalation of engines of Beech Baront |t T REGATAF BT CTNE e
58 aircraft. A detalled advertisemen i i ’ '
in this regard may be seen af MEOfporaSes ey
.patialaaviationclub.com. | Corporate dentity No. | Cimited Liability | 45202002003 TCTYE76S
Bids must reach the office of thel Identification No. of corporate debtor
Manager, Patiala Aviation Club, Paliala) e adress of the registered affice and | Regd OFF FF- TTZ Tridra Parkash, Barakhamba Road,
by January 31, 2021 till 5.00 pm. PAC principal office fif any) of corporate | New Delhi- 110001,
reserves nght to cancel any or all bid dabtor
I ‘
B | Insalvency commencement dale in 70T 20T (Order upfoaded on NCLT Wehsie an
without assigning any reason -
*‘*‘“&'L respect of corporate debtor 11.01.2027)
FORM NO. INC-26 7| Esfimated dale of closure of msolvency | 00,07 2027
[Pursuant to rule 30 the Companioes resolution process
[Incorparation) Rules, 2014]
ﬁ?ﬁﬁ'ﬁ'"’;ﬂ'ﬁ“;’ﬂ”ﬁﬂ‘fﬁé? ::::‘mﬁ;'ﬂ;ﬂ' "B | Name and registration number of (he Rakesh Kumar Jain
it ot a e insolvency professional acting as interim | Regd No: IBBI/ [PA-U01/IP-PD1287/2018-1912068
Before the Central Govarnmant |.e Raglonal resolution professional
Director Morthern Region at New Delhi
i t:rz mnwrlaf;:b ;n(-}cltian n[‘«:I -L:f So:;m]n Il 3 O Address and e-man of the mierm TZO37ET, Ts Floor, Shanti Nagar, Tri-Nagar, New
of Lompanies L A clause (o) o a3 & H z
subi-rule [5) of rule 30 of the Companies resolution professional, as registered Delhi- 110035
(Incorporation) Rules, 2014 with the Board rakeshjainca@rediffmail.com
AND
In the matter of: 10 Address and e-mail to be used Tor TB701T20, Shanti Nagar, Tri-Nagar, elhi- 110035
MICROMATIC MANUFACTURING i [ H §
SYSTEMS BRIVATE LIMITED correspondence w_|th the interim rakeshjainca@redifimail.com
h:lnngmn-_gr.im:ed affica at 307 Wik D&_‘QPI.\:H‘“ resolution ﬂm[mnnﬂ
N et D A eantPexitioner | [ T T5ST date Tor submission of claims 75 UT 2077,
Natice is by to the General Public that
the o :;:ﬁﬁngﬁ"m make spolication to | | 14 Classas of creditors, if any, under clause | Real Estate Allotiaes.
the Central Government | e Regional Director under {b) of sub-section (BA) of section 21,
section 12 of the Companies Act, 2013 read with £ ra ok :
Rule 3001 the Companies (Incorporation) Rules, ascertained by the interim resolution
1014, seeking confirmation of alteration of the professional
o e s tra | [TA Wames of Tnsalvancy Prafessionals T- Wi Ramlesh Kumar Bupia
Pﬂw#'\;:fﬂtﬂ' “f“ﬂl';::""f‘d on 1513&%&“ idantified to act as Authorised Reg No. IBBIIPA-DO1IP-PD1316/2018-18/12071
:rorn f,'“u:;::,_p?;;mn,ﬁ:g ﬁDI:ihi':o ui: Representativa of creditors in a class 2. Mr. Pradeap Upadhyay
“State of Uttar Pradesh”, {Three names for each class) Reg No. [BBIIPA/-DO1/IP-PD1415/2018-18(12233
Any person whose interest i likely to be affected 3. Ms. Maya Gupta
th d ch f tha rogistored atfice of
i féﬁ:f::’ ¢ deliver e;.:.':f}':rﬁelfné:fn Reg No. IBBI/ [PA.D02(IP-NDO3B3/2017-18/11081.
rtal {www.mca.gov.in iling investor
gmm farm ot c.;‘.,s,e tebe ueu..-.e:‘ea or send 14 {al Helevant Forms and Wieh Tink: Fittps:bGT gov inhomeldownlbads
by registered post of his/her objections supported = M i "
by an affidavit stating the nature of hisyher mecest (b Details _n[ nuthu_-n:ad representatives] Physical Address of AR:
and groundds of appositian ta the Reglonal Director ara available at: 1.Mr. Kamlesh Kumar Gupta- 305,0R, Chamber
l!:’orlhern Region) ot the address B-2 Wing, 2nd 12(56, DB Gupta Roed, Karol Bagh, New Delhi.
Hoos, Paryavaran Bhawan, OG0 Complex, Now £ -
D\‘.‘“"I-}lﬂ‘&ﬂj within I':urqeen (14} days of the 2. Mr. Pi'ﬂdﬂﬂ[] I.Ipadhrn-pHJ'B, Sector-16, Rﬂhml, Delhi
date of publication of this natice with a copy to 3. Ms. Maya Gupta- 3685/7, Na C Tl - Dl
the applicant company at its registerad office at et i g ot

Natice s ﬂﬂrﬁ'j fiven ihat tha National Com

pany Lew Tnibunal hias ordered the commencemant of
corporate insolvency resalution process of the S N JEE Build Well Private limited an 07.01.2021.

The creditors of the 5 N JEE Build Well Private limited are hereby called upon to submit their clai
with proof on or before 26.01.2021 to the interim resolution professional at the address mentione
against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means anly. All other creditorg
may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice ol
authorised representative from among the three insolvency professionals listed against entry No.13 td
ach as authorised reprasentative of the class [Real Estate Allottees] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

MName and Signature of Interim Resolution Prafessional Sdl-
Date and Place : 14/01/2021 and New Delhi Rakesh Kumar Jain
(KAMA HOLDINGS LIMITED i
CIN : L92199DL2000PLC104779 KAmMA Holdings

Regd. Office : The Galleria, DLF Mayur Vihar, Unit No. 236 & 237,
2nd Floor, Mayur Place, Noida Link Road, Mayur Vihar Phase | Extn,

Delhi — 110091; Tel No. (Regd.}: (+91-11) 48482870 Fax:- (+91-11) 49482300
Email: info@kamaholdings.com website: www.kamaholdings.com

NOTICE




